1 ZBM NO 45 REG STRAR COURT. 1 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR M K. HANJURA

Petition(s) for Speci al Leave to  Appeal (Gvil) No(s).12413-

12414/ 2010

GAJRAJ PRASAD Tl WARI Petitioner(s)
VERSUS

STATE OF U. P. & ORS. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP and office report)

Date: 25/02/2011 These Petitions wer e called on for heari ng

t oday.

For Petitioner(s)

M. Aneet Singh, Adv.

M. Akshay Verma, Adv.

M. Prashant Chaudhary, Adv.
For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Learned counsel for the petitioner is present.

Vi de order dated 13.1.2011 passed by the Registrar’s
Court, l|earned counsel for the petitioner was directed to take
fresh steps for confirmng service of the respondent Nos.1 to
5 and 7 within a week’ s tine. He was also directed to rectify
the defects whatever have been found in the application filed
by himfor bringing on record the | egal representatives of the
deceased respondent No.6 but nothing has been done by himin
that direction. The matter shall, therefore, be listed before
the Hon' bl e Judge in Chanber for non-prosecution as agai nst
the said respondents.

(M K. HANJURA)
REA STRAR
rd



